




 
LEGISLATIVE ASSEMBLY 

NATIONAL CAPITAL TERRITORY OF DELHI 
REVISED LIST OF BUSINESS 

Monday, 04 July 2022 / 13 Aashaadh 1944 (Saka) 
11.00 A.M. 

NATIONAL SONG-VANDE MATARAM 
 

1. Oath or Affirmation Shri Durgesh Pathak, Hon’ble Member elected from AC-39 
(Rajinder Nagar) shall make or subscribe to Oath or Affirmation and Sign the Roll of 
Members and assume his seat in the House.  
 

2. Obituary References  
 

3. Special Mention (Rule-280) : 
The following Members to raise matters under Rule-280 with the permission of the Chair : 

 
1. Shri Naresh Yadav 
2. Shri Ramvir Singh Bidhuri 
3. Shri Bhupinder Singh Joon 
4. Shri Prakash Jarwal 
5. Shri Ajay Mahawar 

6. Shri Akhilesh Pati Tripathi 
7. Shri Shiv Charan Goel 
8. Shri Anil Kumar Bajpai 
9. Shri Sanjeev Jha 
10. Shri Sahi Ram 

 
 

4. Presentation of Report : 
Shri Parlad Singh Sawhney  
Shri Jarnail Singh 
to present the Fourth Report of Business Advisory Committee. 
 

5. Introduction, Consideration and Passing of Bills : 
Shri Kailash Gahlot, Hon’ble Minister of Law, Justice and Legislative Affairs to 
introduce the following 05 (Five) Bills:  
I. “The Ministers of the Government of National Capital Territory of Delhi (Salaries and 

Allowances) (Amendment) Bill, 2022” (Bill No. 07 of 2022).  
II. “The Members of Legislative Assembly of the National Capital Territory of Delhi 

(Salaries, Allowances, Pension, etc.) (Amendment) Bill, 2022” (Bill No. 08 of 2022).  
III. “The Salary and Allowances of the Chief Whip in the Legislative Assembly of the 

National Capital Territory of Delhi (Amendment) Bill, 2022” (Bill No. 09 of 2022).  
IV. “The Speaker and Deputy Speaker of the Legislative Assembly of the National Capital 

Territory of Delhi (Salaries and Allowances) (Amendment) Bill, 2022” (Bill No. 10 of 
2022).  

V. “The Leader of Opposition in the Legislative Assembly of the National Capital 
Territory of Delhi (Salaries and Allowances) (Amendment) Bill, 2022” (Bill No. 11 of 
2022).  

Also to move that the Bills be considered and passed. 
 

6. Calling Attention (Rule-54) : 
Shri Rituraj Govind, Hon’ble Member to call the attention of Hon’ble Deputy Chief 
Minister on the negligent and irresponsible attitude of MCD in their preparation for the 
oncoming monsoon season’ 



 
 

7. Short Duration Discussion (Rule-55) : 
I. Smt. Atishi 

Shri Madan Lal 
Shri Jarnail Singh 
to initiate discussion on ‘The situation arising out of obstruction in working of the 
elected Government and its Departments like Higher Education etc., due to the 
unconstitutional step of taking away the subject of Services from the purview of the 
elected Government of Delhi’. 

  
II. Shri Rajesh Gupta 

Shri Saurabh Bharadwaj 
Smt. Raj Kumari Dhillon 
to initiate discussion on ‘The situation arising out of the unconstitutional working of 
the Services Department which is refusing to even reply to the Assembly and its 
Committees’. 
 

 
Delhi 
04 July 2022 

Raj Kumar 
Secretary 

 


